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JOINT COMMITTEE REPORT ON STATUS OF ACTION TAKEN IN THE
MATTER OF ORIGINAL APPLICATION NO. 08 OF 2017, SMT. S. KANNAMMAL
VS GOVT. OF INDIA, MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE, NEW DELHI AND 6 OTHERS SUBMITTED BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE IN COMPLIANCE TO
ORDER DATED 13.01.2021 & 23.02.2021.

1. Back Ground:

In the matter of Original application No. 08 of 2017, S. Kannammal Vs The
Government of India, Ministry of Environment Forest & Climate Change, New Delhi and 6
others, The Hon’ble National Green Tribunal (SZ) has passed an order dated 02/01/2020 and
directed to constitute a committee comprising of the following members namely District
Collector, Tiruppur, Assistant Director of Mining and Geology Department, Tiruppur, Senior
Scientist from Central Pollution Control Board (CPCB), Senior Officer from State Level
Environment Impact Assessment Authority (SEIAA), Member Secretary of Tamil Nadu State
Pollution Control Board (TNPCB).

Based on this order the committee members inspected the subject quarries M/s.
Jagadeesan Rough Stone & Gravel Quarry , SF No.89/1, 89/2B1, AgraharaPeriyapalayam
Village, Uthukuli Taluk, Tiruppur District , M/s. Balachandran (Previously owned by Sri.
Kumaresh) Rough Stone & Gravel Quarry , S.F.No.89/2A, AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tiruppur District, M/s R. MarappanRukumani Rough Stone Quarry,
S.F.No.86/A, 89/3B, AgraharaPeriyapalayamvillage, Uthukuli Taluk, Tiruppur District and
M/s. M. Vijaya Kumar Rough Stone and Gravel Quarry, 86/3B,86/4B,86/5B,86/6B Agrahara
Periyapalayam village, Uthukuli Taluk , Tiruppur District on 25.02.2020. Due to COVID-19
issue the committee has submitted its report on 28.10.2020.

Subsequently the case was heard on 29.10 2020 and passed an order that;

“4. Though, it is mentioned in the report that there were certain violations committed
by some of the units and also that the committee has decided to recommend for recovery of
environmental compensation and penalty for excess mining by some of the mine owners, it is
not mentioned in the report as to what are all the steps taken by them for that purpose. It is
also not know as to whether what are all the precautions to be taken by the violating units for
mitigating the circumstances and whether any time line has been given to them for complying
the same.

5. Under such circumstances, we feel that without getting further report, it is not
possible for this Tribunal to dispose of the case. So, the committee is directed to submit a



further action taken report in this regard. In the mean time, the applicant as well as mine
owners are at liberty to file their objections to the committee’s report.

7. The committee as well as the Pollution Control Board are directed to submit their
action taken report on the basis of the recommendations of the committee respectively and
also further remedial measures to be taken, imposition of environmental compensation and
recovery of the same in accordance with law and also plan of action for rejuvenation of
already mines as per the mining plan to restore the degraded area to its original position.”

While hearing the case, on 13.01.2021, the Hon'ble NGT ordered that (Annexure I)

“.......7. The committee is also directed to submit the further action report along with
the report as directed by this Tribunal after considering the objections of the respondents 6
and 7 and other quarry owners, who are not party to the proceedings in respect of whom
certain observations were made in the joint committee along with the objection of the 7th
respondent on or before 23.02.2021, by e-filing in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF along with necessary hard copies to be produced as

per rules.
..... For consideration of further report and the objections filed, post on 23.02.2021".

Since, the committee has not received the objections filed by the quarry owners
in time, the committee took time for considering the objections of the quarry owners and to
prepare the report and further, the Honble NGT passed an order on 23.02.2021

(Annexure II)

..... 5. The committee is directed to file a consolidated report, after considering the
objections filed by the quarry owners as well as the applicant to this Tribunal on or before
24.03.2021 by e-filing in the form of Searchable PDF/OCR Supportable PDF and not in the
form of Image PDF along with necessary hardcopies to be produced as per Rules and also by
serving copies to the counsel appearing for the applicant as well as to the respondents, so

that they can file their objections to the same as well”.
2. Action taken by the Committee:

In compliance of the above order of Hon’ble NGT in O.A. No. 08 of 2017 on
29.10.2020, the members of the committee had a meeting on 03.12.2020 at Tiruppur and
discussed on the action to be taken. Subsequently, the committee made a field visit to the

subject quarries. During field inspection, occupiers of the quarries and the applicant



Smt. Kannammal’s husband Thiru Balasubramanian were present at the site. The committee

after thorough inspection of the quarries observed that the following measures have been

taken by the quarry lease holders;

1.

The quarries were not in operation, no machineries were observed in any quarry
blocks.

The quarries have developed the green belt around the premises.

The quarries have provided partly GI Steel sheet cladding for 5 ft height along the
quarry pit on northern side to prevent intrusion of any stray animals.

The quarries have provided green cloth net partly along the western side.

The quarries have provided partly earthen bund along the non-mined area as a safety
measure.

The quarries have provided sprinkling points in the pathway heading to quarry area.
The quarries have provided permanent 5 feet height wire chain link fencing around
the quarry area encompassing all the quarry pits with a single entry with five feet

height gate to avoid entry of human and animals.

The above mentioned works were carried out by the quarry owners as per the

mstructions of the committee.

In this regard, action taken report was already submitted by the committee before the

Hon'ble NGT (SZ), Chennai on 18.12.2020 (Annexure — ITI),

3. Actions taken on the objections filed by the quarry units.

1.

The Deputy Director ,Geology and Mining vide letter dated 04.12.2020 informed that

show cause notices were issued to the lessee’s Thiru. S. Jegadeesan and Thiru. M.

Vijayakumar and ex-lessee’s Thiru. Balachandar, Tvl. RukmaniMarappan and Thiru.

Kumaresan vide District Collector’s memo R.c. No. 79/2020/Mines, dated 27.11.2020,

for non-remittance of Environmental compensation. Further, for the excess quarrying

carried out by the lessees and ex-lessees, the Revenue Divisional Officer, Tiruppur has

been directed by the District Collector vide letter dated 27.11.2020 to take further action

as per rule, since the powers has been delegated to the Revenue Divisional Officer’s

concerned as per Rule 36-A of Tamil Nadu Minor Mineral Concession Rules, 1959.



Again, the District Collector vide letter dated: 09.03.2021 has directed the Revenue

Divisional Officer, Tiruppur to submit the status without delay.

2. The committee members have discussed about the objection filed by the quarry owners
and it was concluded by the committee members that the excess quarrying period was not
ascertained as there is no records submitted by the quarry owners to substantiate their
claim. Hence, the committee members have decided to uphold the report submitted earlier

to the Hon'ble NGT.

3. Subsequently, the District Collector vide Proc. Dated: 09.03.2021 (Annexure — IV) has
directed M/s.  Balachandran Rough Stone &  Gravel Quarry and
M/s R. MarappanRukumani Rough Stone Quarry to remit the Environmental
Compensation of Rs. 1,37,10,336/- and Rs. 6,23,21,136/- respectively as calculated by the
committee to District Mineral Foundation Trust after giving sufficient opportunity and

considering the objections filed by the quarry units.

4. Further, the District Collector vide Proc. Dated: 09.03.2021 (Annexure — IV) has
cancelled the quarry lease of M/s. Jagadeesan Rough Stone & Gravel Quarry and M/s. M.
Vijaya Kumar Rough Stone and Gravel Quarry and directed to remit the Environmental
Compensation of Rs. 1,05,99,324/- and Rs. 25,45,056/- respectively as calculated by the
committee after giving sufficient opportunity and considering the objections filed by the

quarry units.

4. Plan of action for rejuvenation of already mined as per the mining plan to restore the

degraded area to its original position.

It is informed by the Deputy Director, Geology and Mining vide his letter R.C. No.
79/2020/Mines dated 04.12.2020 that all the above quarries have not reached the optimum
depth and part of the area has also - not yet been quarried and hence final mine closure is not
done at this stage. However, at the time of inspection, the quarry owners have already been
instructed to construct fencing / earth bunds to safe guard the entry of cattle’s, public etc.,

plantation all around the mine boundary to improve green belt in that area.

Following to this, the quarry owners have provided green belt, water sprinkling points,
earthen bund, green wind net around their quarrying area with an entry gate. Photos of the
green belt development, fencing and provision of sprinkling points to control air pollution is

enclosed vide Annexure-III.



5. Status action taken on Recommendations of committee :

v The quarry lease of M/s. Jagadeesan Rough Stone & Gravel Quarry and

M/s. M. Vijaya Kumar Rough Stone and Gravel Quarry have been cancelled by

the District Collector for the violation noticed by the committee after giving

sufficient opportunity and considering their objection.

v" The District Collector has instructed the Revenue Divisional Officer to take

immediate action to recover the Environmental Compensation from M/s.
Balachandran Rough Stone & Gravel Quarry of Rs. 1,37,10,336/-,
M/s R. MarappanRukumani Rough Stone Quarry of Rs. 6,23,21,138/-,
M/s. Jagadeesan Rough Stone & Gravel Quarry of Rs. 1,05,99,324/- and
M/s. M. Vijaya Kumar Rough Stone of Rs. 25,45,056/-.

Signature of Committee Members:

U8

(Dr.S.Vediappan) (Dr. L.Elango)

Professor, Department of
Geology, Anna University,
Mining and Geology (State Level Expert
Department, Tiruppur. Appraisal Committee).

Deputy Director,

(Er.P.Asokan)

Then

(Er.K.SenthilVinayagam) Joint Chief Environmental

Engineer (Monitoring),
District Environmental TNPCB, Coimbatore.
Engineer, TNPCB, Tiruppur
North.

(Smt.H.D.Varalaxmi)Sc.E/AD,
CPCB, Regional
Directorate(South), Bangalore.

v {
(Dr.K.Vijayakarthikeyan)

District Collector, Tiruppur



Item No.07:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 08 of 2017 (SZ)

(Through Video Conference)

IN THE MATTER OF:

S. Kannammal
...Applicant(s)

With

The Government of India,
Ministry of Environment,
Forest & Climate Change,
New Delhi and Ors.

..Respondent(s)
Date of hearing: 13.01.2021.

CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Appellant(s): M/s. R. Prabakar.

For Respondent(s): M/s. C. Kasirajan through
M/s. Meena for R2, R4.

Sri. Dr. V. R. Thirunarayanan for R3,
RS.

M/s. M. Muthappan for R6.
M/s. V.P. Sengottuvel for R7.



ORDER

1. When the matter came up for hearing today through Video
Conference, Sri. R. Prabakar represented the applicant. Sri. C.
Kasirajan through M/s. Meena represented respondents 2 &
4, Sri. Dr. V. R. Thirunarayanan represented respondents 3 &
5, Sri. M.Muthappan represented the sixth respondent and
Sri. V.P. Sengottuvel represented the seventh respondent.

2. We have received the report dated 17.12.2020 and also
objections filed by the respondents 6 and 7. 6th respondent
filed their objection to the joint committee report submitted on
29.10.2020 and 7t respondent also filed their objection to the
joint committee report dated 02.01.2020 which was received
on 07.01.2021. They have not filed any objection to the
present action taken report which was received on
17 M252020.

3. The learned counsel appearing. for.the respondents 6 and 7
wanted some more time to file their objection.

4. The learned counsel appearing for the Tamil Nadu State
Pollution Control Board also submitted (TNPCB) that they
have received a message from the committee that they wanted
3 weeks time for submitting the further action taken report as

directed by this Tribunal.



5. The committee is directed to consider the objections raised by
the respondents 6 and 7 to the committee report and submit
their views in the report, so that all these can be together
considered by this Tribunal for passing appropriate orders in
the matter.

6. The respondents 6 and 7 are directed to serve a copy of the
objections filed by them along with the documents produced
to the committee members within a week, so that they can
make their opinion regarding the objections raised and
whether how far they may have impact on the findings that
they have arrived and whether it require any modifications
etc., so.that this Tribunal can consider their bpirﬁon as well
as the legality of the-objections raised to the earlier findings
after hearing the counsel for the applicant as well as the
respondents  in an effective manner.

7. The committee is also directed to submit the further action report
along with the report as directed by this Tribunal after considering
the objections of the respondents 6 and 7 and other quarry owners,
who are not party to the proceedings in respect of whom certain
observations were made in the joint committee along with the
objection of the 7th respondent on or before 23.02.2021, by e-filing

in the form of searchable PDF/OCR Support PDF and not in the



form of Image PDF along with necessary hard copies to be produced

as per rules.

8. The Registry is directed to communicate this order to the members
of the committee as well as the official respondent’s along with the
copy of the objection filed immediately through e-mail, so as to
enable them to comply with the direction.

9. For consideration of further report and the objections filed,

post on 23.02.2021.

..................................... J.M.
(Justice K. Ramakrishnan)

O.A. No.08/2017,
13th January, 2021 Sr.



Item No.9:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 08 of 2017 (SZ)

(Through Video Conference)
IN THE MATTER OF:

S. Kannammal
W/o. Balasubramaniam,
5/111, Ottanai Thottam,
Coolipalayam R.S., Avinashi Taluk,
Tiruppur District - 641 666.
..Applicant(s)
Versus
The Government of India,
Ministry of Environment,
Forest & Climate Change,
Indira Paryavaran Bhavan,
Jor Bag Road, Aliganjh,
New Delhi and Ors.
..Respondent(s)

Date of hearing: 23.02.2021. |

CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Sri. R. Prabakar.

For Respondent(s): Mrs. Me. Saraswathy for R1.
Mr. C. Kasirajan through
Ms. Kothai Muthu Meenal for R2, R4.
Mr. M. Mani Gopi represented
Dr. V.R. Thirunarayanan for R3, R5.
Mr. M. Muthappan for R6.
Mr. V.P. Sengottuvel for R7.

[1]

)



ORDER

1. As per order dated 29.10.2020, this Tribunal had considered the
report submitted by the Joint Committee and passed the following

order:-

“4. Though, it is mentioned in the report that there were certain
violations committed by some of the units and also that the committee
has decided to recommend for recovery of environmental compensation
and penalty for excess mining by some of the mine owners, it is not
mentioned in the report as to what are all the steps taken by them for
that purpose. It is also not known as to whether what are all the
precautions to be taken by the violating units for mitigating the
circumstances and whether any time line has been given to them for
complying the same.

5. Under such circumstances, we feel that without getting
further report, it is not possible for this Tribunal to dispose of the case.
So, the committee is directed to submit a further action taken report in
this regard. In the mean time, the applicant as well as mine owners are
at liberty to file their objections to the committee’s report.

6. The Pollution Control Board is directed to serve the copy of
the report to the counsel appearing for the mine owners as well as the
applicant so as to enable them to submit their objections, if any, to the
committee report.

7. The committee as well as the Pollution Control Board are
directed to submit their action taken report on the basis of the
recommendations of the committee respectively and also further
remedial measures to be taken, imposition of environmental
compensation and recovery of the same in accordance with law and also
plan of action for rejuvenation of already closed mines as per the mining
plan to restore the degraded area to its original position.

8. The committee as well as the Pollution Control Board are
directed to submit the report as directed on or before 18.12.2020 by e-
filing along with the necessary hardcopies to be produced as per Rules.

9. The Registry is directed to communicate this order to the
committee members as well as to the Pollution Control Board so as to

enable them to comply with the direction.”

[2]
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JOINT COMMITTEE REPORT ON STATUS OF ACTION TAKEN IN THE
MATTER OF ORIGINAL APPLICATION NO. 08 OF 2017, SMT. S. KANNAMMAL
VS GOVT. OF INDIA, MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE, NEW DELHI AND 6 OTHERS SUBMITTED BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE IN COMPLIANCE TO
ORDER DATED 29.10.2020.

1. Back Ground:

In the matter of Original application No. 08 of 2017, S. Kannammal Vs The
Government of India, Ministry of Environment Forest & Climate Change, New Delhi and 6
others, The Hon’ble National Green Tribunal (SZ) has passed an order dated 02/01/2020 and
directed to constitute a committee comprising of the following members namely District
Collector, Tiruppur, Assistant Director of Mining and Geology Department, Tiruppur, Senior
Scientist from Central Pollution Control Board (CPCB), Senior Officer from State Level
Environment Impact Assessment Authority (SEIAA), Member Secretary of Tamil Nadu State
Pollution Control Board (TNPCB).

Based on this order the above representatives mentioned in the committee
including Joint Chief Environmental Engineer (M) as nominee for Member Secretary has
inspected the subject quarries M/s. Jagadeesan Rough Stone & Gravel Quarry , SF No.89/1,
89/2B1, AgraharaPeriyapalayam Village, Uthukuli Taluk, Tiruppur District , M/s.
Balachandran (Previously owned by Sri. Kumaresh) Rough Stone & Gravel Quarry ,
S.F.No0.89/2A, AgraharaPeriyapalayamvillage, Uthukuli Taluk, Tiruppur District, M/s R.
MarappanRukumani | Rough Stone Quarry, S.F.No.86/A, 89/3B,
AgraharaPeriyapalayamvillage, Uthukuli Taluk, Tiruppur District and M/s. M. Vijaya Kumar
Rough Stone and Gravel Quarry, 86/3B,86/4B,86/5B,86/6B Agrahara Periyapalayam village,
Uthukuli Taluk , Tiruppur District on 25.02.2020. Due to COVID-19 issue the committee
has submitted its report on 28.10.2020.

Subsequently the case was heard on 29.10 2020 and passed an order that ;

“4. Though, it is mentioned in the report that there were certain violations committed
by some of the units and also that the committee has decided to recommend for recovery of
environmental compensation and penalty for excess mining by some of the mine owners, it is
not mentioned in the report as to what are all the steps taken by them for that purpose. It is
also not know as to whether what are all the precautions to be taken by the violating units for




mitigating the circumstances and whether any time line has been given to them for complying
the same.

5. Under such circumstances, we feel that without getting further report, it is not
possible for this Tribunal to dispose of the case. So, the committee is directed to submit a
further action taken report in this regard. In the mean time, the applicant as well as mine
owners are at liberty to file their objections to the committee’s report.

7. The committee as well as the Pollution Control Board are directed to submit their
action taken report on the basis of the recommendations of the committee respectively and
also further remedial measures to be taken, imposition of environmental compensation and
recovery of the same in accordance with law and also plan of action for rejuvenation of
already mines as per the mining plan to restore the degraded area to its original position.”

A copy of the said order is given at Annexure—I.

2. Field observations of the Committee :

In compliance of the above order of Hon’ble NGT in O.A.No. 08 of 2017 on 29.10.2020, the
members of the committee had a meeting on 03.12.2020 at Tiruppur and discussed the action
to be taken. Subsequently, the committee made a visit to the subject quarries. During field
inspection, mine owners of the quarries and the applicant Smt.Kannammal’s husband were
also present at the site. The committee after thorough inspection of the quarries from different

locations observed that the following measures have been taken by the quarry lease holders;

1. The quarries were not in operation, no machineries were observed in any quarry
blocks.

2. The quarries have developed the green belt around the premises.

3. The quarries have provided partly GI Steel sheet cladding for 5 ft height along the
quarry pit on northern side to prevent intrusion of any stray animals.

4. The quarries have provided green cloth net partly along the western side.

5. The quarries have provided partly earthen bund along the non mined area as a safety
measure. |

6. The quarries have provided sprinkling points in the pathway heading to quarry area.

The above mentioned works were carried out by the quarry owners as per the instructions of

the committee during the inspection on 25.02.2020.




3. Actions taken against the violating units by District Collector of Tiruppur

It is informed by the Deputy Director ,Geology and Mining vide letter dated 04.12.2020
that show cause notice has been issued to the lessee’s Thiru. S. Jegadeesan and Thiru. M.
Vijayakumar and ex-lessee’s Thiru. Balachandar, Tvl. RukmaniMarappan and Thiru.
Kumaresan vide District Collector’'s memo R.c. No. 79/2020/Mines dated
27.11.2020(Annexure-II), to furnish their reply within a weeks’ time for non-remittance of
Environmental compensation calculated by the committee and as to why action should not be
initiated as per Tamil Nadu Minor Mineral Concession Rules, 1959, for the violations
committed by them during quarrying operation. Further, for the excess quarrying carried out
by the lessees and ex-lessees in case of minor mineral such as building and road construction
stones, since the powers has been delegated to the Revenue Divisional Officer’s concerned as
per Rule 36-A of Tamil Nadu Minor Mineral Concession Rules, 1959, the Revenue
Divisional Officer, Tiruppur has been directed vide District Collector’s letter dated
27.11.2020(Annexure-III) to take further action as per rule after conducting enquiry with
them. After getting reply from the lessees and ex-lessees final orders will be passed by the
District Collector after granting an opportunity of personal hearing based on the Act and

Rules inforce and to the said persons and hence it needs a time limit of minimum two months.

4. Precautionary measures taken by the violating units to mitigate the violations
reported by the committee:

Violation -i:Quarrying of Rough stone & Gravel without leaving the safety distance

S. | Name of the Quarry Measures taken with respect to the above

No. mentioned violation in the committee report

1. | M/s. Jagadeesan Rough Stone & | In the North, West and south quarried partly in the
Gravel Quarry , SF No.89/1, safety distance. No measures were taken to restore

89/2B1, AgraharaPeriyapalayam | the safefy distance | ,
Village, Uthukuli Taluk since, it is very difficult to restore the mined out
. oI K ’ area in the safety distance, the quarry owner has
Tiruppur District erected steel fence of 5 feet height partly with green
cloth net 3 ft height above it and partly earthern
bund to a height of 6 ft on the northern side and
provided green cloth net 5 ft height in the western
side. In the south and east the quarry is surrounded
by other subject quarry and remaining unquarried
area leftin the quarry.
Partially complying.




M/s. Balachandran (Previously
owned by Sri. Kumaresh)
RoughStone & Gravel Quarry ,
S.F.No.89/2A,
AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tiruppur
District

In the North, east and south side quarried partly in
the safety distance.

No measures were taken to restore the safety
distance.
since, it is very difficult to restore the mined out

arca in the safety distance, the quarry owner has
erected green cloth net of 5 feet height on the
western side. In the North, East and South side the
quarry was surrounded by other subject quarries.
Partially complying.

M/s R. MarappanRukumani
Rough Stone Quarry,
S.F.No.86/A, 89/3B,
AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tiruppur
District

In the South and North side quarried partly in the
safety distance.

No measures were taken to restore the safety
distance.

since, it is very difficult to restore the mined out
area in the safety distance, the quarry owner has
erected green cloth net of 5 feet height on the
western side. In the western side and eastern side
the quarry has remaining unquarried area Partially
complying.

M/s. M. Vijaya Kumar Rough
Stone and Gravel Quarry,
86/3B,86/4B,86/5B,86/6B
AgraharaPeriyapalayam village,
Uthukuli Taluk |, Tiruppor
District

In the North side quarried partly in the safety
distance.
No measures were taken to restore the safety
distance.

since, it is very difficult to restore the mined out
area in the safety distance, the quarry owner has
erected green cloth net of 5 feet height on the
western side and a barb wired fencing of 5 feet
height on the southern side. In the eastern side the
quarry has remaining unquarried area

Partially complying.

Violation -ii: Excess quantum was mined against the quantum for which the permit was

issued.
S. | Name of the Quarry Measures taken with respect to the above
No. mentioned violation in the committee report
1. | M/s. Jagadeesan Rough Stone | Show cause notices were issued for recovery of

& Gravel Quarry , SF No.89/1,
89/2B1,
AgraharaPeriyapalayam

Environmental - Compensation, vide  District
Collector’s  proceedings through R.c. No.
79/2020/Mines dated 27.11.2020 to furnish their




Village, Uthukuli Taluk,
Tiruppur District

M/s. Balachandran (Previously
owned by Sri. Kumaresh)
RoughStone & Gravel Quarry ,
S.F.No.89/2A,
AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tiruppur
District

M/s R. MarappanRukumani
Rough Stone Quarry,
S.E.No.86/A, 89/3B,
AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tiruppur
District

M/s. M. Vijaya Kumar Rough
Stone and Gravel Quarry,
86/3B,86/4B,86/5B,86/6B
AgraharaPeriyapalayam village,
Uthukuli Taluk , Tiruppur
District '

reply within a weeks’ time for non-remittance of
Environmental compensation calculated by the
committee and as to why action should not be
per Tamil Nadu Minor Mineral
Concession Rules, 1959, the
committed by them during quarrying operations.

initiated as

for violations

Further, for the excess quarrying carried out by the
lessees and ex-lessees in case of minor mineral such
as building and road construction stones since the
powers has been delegated to the Revenue Divisional
Officer’s concerned as per Rule 36-A of Tamil Nadu
Minor Mineral Concession Rules, 1959, the Revenue
Divisional Officer, Tiruppur has been directed vide
District Collector’s letter dated 27.11.2020t0 take
further action as per rule after conducting enquiry
with them. After getting reply from the lessees and
ex-lessees final orders will be passed by the District
Collector after granting an opportunity of personal
hearing based on the Act and Rules in force and to
the said persons and hence it needs a time limit of
minimum two months.

Violation -iii:Operation without Environmental Clearance

S. | Name of the Quarry Measures taken with respect to the above
No. mentioned violation in the committee report
1. | M/s. Jagadeesan Rough Stone | The mine owner has obtained Environmental
& Gravel Quarry , SF No.89/1, | Clearance for the present lease vide SEIAA letter
89/2B1, dated 24.10.2016 and the same is valid till
AgraharaPeriyapalayam 23.10.2021.
Village, Uthukuli Taluk, Earlier Demand notice for Rs.22,89,600 was issued
Tiruppur District by Tiruppur District collector vide letter dated
10.09.2019 with for operating without obtaining
Environmental Clearance. The Mine owner is liable
to pay the said amount.
2. | M/s. Balachandran (Previously | The mine owner has obtained SEIAA Environmental

owned by Sri. Kumaresh)
RoughStone & Gravel Quarry ,
S.F.No.89/2A,
AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tiruppur
District

Clearance vide SEIAA letter dated 17.07.2016 for
the second mine lease with its validity expiring on
01.03.2017.




3. | M/s R. MarappanRukumani The quarry was in operation from 12.04.2002 to
Rough Stone Quarry, 08.07.2012.TheTamilnadu Government has inserted
S.F.No.86/A, 89/3B, the mle 41& 42 vide G.O 79 for obtaining
AgraharaPeriyapalayamvillage, | Environmental Clearance as mandatory only on
Uthukuli Taluk, Tiruppur 06.04.2015.

District
4, | M/s. M. Vijaya Kumar Rough | The quarry has obtained Environmental Clearance

Stone and Gravel Quarry,
86/3B,86/4B,86/5B,86/6B
AgraharaPeriyapalayam village,
Uthukuli Taluk , Tiruppur
District

vide SEIAA letter dated 25.07.2016 and the same is
valid till 24.07.2021.

Violation -iv:Operated without renewal of Consent to operate

S. | Name of the Quarry Measures taken with respect to the above
No. mentioned violation in the committee report
1. | M/s. Jagadeesan Rough Stone | Show cause notice issued by TNPCB vide Proc.
& Gravel Quarry , SF No.89/1, | Dated 28.12.2019 for operating without valid
89/2B1, consent of the Board.
AgraharaPeriyapalayam
Village, Uthukuli Taluk,
Tiruppur District
2. | M/s. Balachandran (Previously | The quarry has not obtained Consent to Operate
owned by Sri. Kumaresh) from TNPC Board and the lease expired on
RoughStone & Gravel Quarry, | 01.03.2017.
S.F.N0.89/2A,
AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tiruppur
District
3. | M/s R. MarappanRukumani The quarry was inspected on 28.12.2019 and it
Rough Stone Quarry, was found that the quarry was not in operation
S.F.No.86/A, 89/3B, and the lease was also expired on 08.07.2012,
AgraharaPeriyapalayamvillage,
Uthukuli Taluk, Tirappur
District
4. | M/s. M. Vijaya Kumar Rough | The quarry was not in operation at the time of

Stone and Gravel Quarry,
86/3B,86/4B,86/5B,86/6B
AgraharaPeriyapalayam village,
Uthukuli Taluk , Tiruppur
District

inspection on 28.12.2019. The renewal validity
expired on 31.03,2019 and further renewal was
not issued, since the NGT OA 8 0f 2017 was
under frial from that time and still to be
disposed.

2




Violation -v:No Fencing provision for Earmarked area.

S.
No.

Name of the Quarry

Measures taken with respect to the
above mentioned violation in the
committee report

M/s. Jagadeesan Rough Stone & Gravel
Quarry , SF No.89/1, 89/2B1,
AgraharaPeriyapalayam Village, Uthukuli
Taluk, Tiruppur District

In the North side partly fencing provided
for 100.2 M with GI Steel sheet cladding
for 5 ft height and green cloth net 3 ft
height and partly earthern bund for length
of 100.4 m to a height of 6 ft.

M/s. Balachandran (Previously owned by
Sri. Kumaresh) RoughStone & Gravel
Quarry, S.F.No.89/2A,
AgraharaPeriyapalayamvillage, Uthukuli
Taluk, Tiruppur District

The quarry owner has erected green cloth
netpartly on the western side of the quarry.

M/s R. MarappanRukumani Rough Stone
Quarry, S.F.No.86/A, 89/3B,

A Periyapalayam village, Uthukuli Taluk,
Tiruppur District

The quarry owner has erected green cloth
netprovided partly on the western side of
the quarry.

M/s. M. Vijaya Kumar Rough Stone and
Gravel Quarry, 86/3B,86/4B,86/5B,86/6B
AgraharaPeriyapalayam village, Uthukuli

| Taluk , Tiruppur District

The quarry owner has erected green cloth
net of 5 feet height on the western side
and a barb wired fencing of 5 feet height
on the southern side.

Violation - vi:With respect to mine lease conditions and mining closure plan for

restoration
S. | Name of the Quarry Measures taken with respect to the
No. above mentioned violation in the
committee report
1. | M/s. Jagadeesan Rough Stone & Gravel It is informed by the Deputy Director,
Quarry , SF No.89/1, 89/2B1, Geology and Mining vide letter R.c. No.
AgraharaPeriyapalayam Village, Uthukuli | 79/2020/Mines dated 04.12.2020 that,.
Taluk, Tiruppur District there are two types of closure, one is
2. | M/s. Balachandran (Previously owned by | progressive mine closure and second one
Sri. Kumaresh) RoughStone & Gravel is final mine closure. The Final closure of
Quarry, S.F.No.89/2A, A.Periyapalayam | mines will be carried out after the
village, Uthukuli Taluk, Tiruppur District | exhausting of entire mineral available till
3. | M/s R. MarappanRukumani Rough Stone | the mine reached the permitted depth. In
Quarry, S.F.No.86/A, 89/3B, this case, as per the groundwater report,
A.Periyapalayam village, Uthukuli Taluk, | the regional water table in this area is
Tiruppur District reported as 28meters. Since, all the above
4. | M/s. M. Vijaya Kumar Rough Stone and | quarries have not reached the optimum

Gravel Quarry, 86/3B,86/4B,86/5B,86/6B

depth and part of the area is also seen as




AgraharaPeriyapalayam village, Uthukuli | un-quarried and hence final mine closure
Taluk , Tiruppur District has not been done at this stage. However,
at the time of inspection, the quarry
owners has already been instructed to
construct fencing / earth bunds to safe
guard the entry of cattle’s, public etc.,
plantation all around the mine boundary to
improve green belt to prevent and control
air pollution and finally mined out area
will be utilized as surface water storage
pond for water supply and for possible
fish culture.

5. Plan of action for rejuvenation of already mines as per the mining plan to restore
the degraded area to its original position.

It is informed by the Deputy Director, Geology and Mining that as per letter vide R.c.
No. 79/2020/Mines dated 04.12.2020, all the above quarries have not reached the optimum
depth and patt of the area has also - not yet been quarried and hence final mine closure is not
done at this stage. However, at the time of inspection, the quarry owners has already been
instructed to construct fencing / earth bunds to safe guard the entry of cattle’s, public etc.,
plantation all around the mine boundary to improve green belt to prevent and control air
pollution and finally mined out area will be utilized for fish culture, water storage pond, etc.,
for future consumption. Photos of the green belt, fencing and provision of sprinkling points to

control air pollution is enclosed vide Annexure-IV.

7.  Recommendations of committee :

v' The mine closure plan shall be commenced after these pits attain the maximum
depth (26 m) under thé supervision of the Department of Geology and Mining
as per the plan furnished while obtaining the EC and mining lease.

v Since rejuvenation of safety distance is not practically possible, the lease
holders need to provide permanent 5 feet height wire chain link fencing around
the quarry area encompassing all the quarry pits as they are adjacent to each
other with a single entry with five feet height gate with locking arrangement to

avoid entry of human and animals.




Signature of Committee Members:

- AN

(Df.S.Vediappan)

L3

(Dr. L.Elango)

Professor, Department of

Geology, Anna University,
Geology (State Level Expert

Appraisal Committee).

Deputy Director,

Mining and
Department, Tiruppur.

(Er.P.Asokan)
Then

(Er.K.Senthil Vinayagam)
Engineer (Monitoring),
District Environmental TNPCB, Coimbatore.
Engineer, TNPCB, Tiruppur

North.

Joint Chief Environmental

(Smt.H.D.Varalaxmi)Sc.E/AD,
CPCB, Regional
Directorate(South), Bangalore.

(Dr.K.Vijayakarthikeyan)

District Collector, Tiruppur
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Photos showing the fnci_r]‘the_ cIot net around the /s ijaymar

" Quarry & M/s Rukumani Marappan Roughstone and gravel quarry.

Photos owin green belt and fencing with green belt around M Ms
Vijayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.

2/




Photos showing the green belt and fencing provided in the south side of M/s
Vijayakumar Roughstone and gravel quarry

Photos showing the green belt and fencing with green cloth net provided around
of M/s Vijayakumar Roughstone and gravel quarry &M/s Rukumani Marappan
Roughstone and gravel quarry.




8 ,thtos,showing the green belt and fencing provided around M/s Vijayakumar
Roughstone and gravel quarry & M/s Rukumani Marappan Roughstone and
gravel quarry. '

Photos showing the fencing with green cloth net on the western side of M/s
Balachandran quarry &M/s Rukumani Marappan Roughstone and gravel quarry.
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Phlofos éhowing the earthern bund with rough stone and gravel provided around
M/s Vuayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.

Photos showing the earthern bund provided with rough stone and gravel M/s
Vijayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.




Photo showing the fencing with green cloth net provided in the western side
~M/s Vijayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.

Photo showing the sprinkling arrangements provided in M/s Vijayakumar
Roughstone and gravel quarry (Vehicle movement area)
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Annexure - IV

Phots shomg the fencing and green cloth net 'pr0vid on western side of
M/s. Jagadeesan Rough Stone & Gravel Quarry.

Photos shing the fencin, green clohne nd gren belt proided ‘ notern
side of M/s. Jagadeesan Rough Stone & Gravel Quarry.
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 Photos showing the fencing with GI sheet cladding,

belt provided on northern side of M/s. Jagadeesan Rough Stone & Grave

green cloth net and green

| Quarry.

Photos showing the earthern bund and green belt provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry (unquarried area).
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Photos showing the sprinkling arrangement provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry(near vehicle movement area)

0 Z

A

Photos showing the sprinkling arrangement provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry (near vehicle movement area).




Photos showing the earthern bund and green belt provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry(unquarried area).
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Annexure - V

Photos showing the fcing and green cloth net provided on western side of
M/s. Jagadeesan Rough Stone & Gravel Quarry.

Photos showing the fencing, green cloth net and green belt provided on northern
side of M/s. Jagadeesan Rough Stone & Gravel Quarry.
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Photos showing the fencing with GI sheet cladding, green cloth net and green
belt provided on northern side of M/s. Jagadeesan Rough Stone & Gravel Quarry.

—

Photos showing the earthern bund and green belt provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry (unquarried area).




Photos showing the sprinkling arrangement provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry(near vehicle movement area).

Photos showing the sprinkling arrangement provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry (near vehicle movement area).
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Photos showing the earthern bund and green belt provided on northern side of
M/s. Jagadeesan Rough Stone & Gravel Quarry(unquarried area).
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Photos showing the fencing with green cloth net around the M/s Vijayakumar
Quarry & M/s Rukumani Marappan Roughstone and gravel quarry.




Photos showing green bIt and fencing with green belt round the Ms

Vijayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.

Photos showing the green belt and fencing provided in the south side of M/s

Vijayakumar Roughstone and gravel quarry




Photos showing the green belt and fencing with green cloth net provided around
of M/s Vijayakumar Roughstone and gravel quarry &M/s Rukumani Marappan
Roughstone and gravel quarry.

Photos showing the green belt and fencing provided around M/s Vijayakumar
Roughstone and gravel quarry & M/s Rukumani Marappan Roughstone and
gravel quarry.




Photos showing the fencing with green cloth net on the western side of M/s
Balachandran quarry &M/s Rukumani Marappan Roughstone and gravel quarry.

Photos showing the earthern bund with rough stone and gravel provided around
M/s Vijayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.




Photos showing the earthern bund provided with rough stone and gravel M/s
Vijayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.

Photo showing the fencing with green cloth net provided in the western side
M/s Vijayakumar Roughstone and gravel quarry & M/s Rukumani Marappan
Roughstone and gravel quarry.




pot

Photo showing the sprinkling arrangements provided in M/s Vijayakumar
Roughstone and gravel quarry (Vehicle movement area)

Photos showing the entry gate provided in M/s. A. Jagadeeshan Rough Stone
Quarry
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BEFORE THE NATIONAL GREEN
TRIBUNAL
SOUTHERN ZONE, CHENNALI.

Original Application No.08 of 2017
(S2)

Mrs. S. Kannammal,

Wi/o Balasubramaniam,
5/111, Ottanai Thottam,
Coolipalayam R.S.
Avinashi Taluk,

Tiruppur District — 641666.

...Applicant
-Vs-

The Government of India
Ministry of Environment,
Forest & Climate Change,
New Delhi - 110003 & ors.

...Respondent

ACTION TAKEN REPORT OF THE
COMMITTEE MEMBERS AS PER
THE NGT ORDER DATED
29.10.2020 IN O.A.NO.08 OF

2017(S2).

Advocate for Respondent : TNPCB
Thiru.Kasi Rajan,
Advocate, Chennai.

Date:25.03.2021

Date of hearing on:29.04.2021



